central Administrative Tribunal, Principal Bench

Original Application No. 569 of 19899

" New Delhi, this the 23rd day'of January, 2001

—

Hon'ble Mr.V.K.Majotra, Member {(Admnv)
Hon'ble Mr.Shanker Raju, Member (J)

Mrs.Lalita Pali, Lecturer {(Interior !
Decoration), Meerabai Polytechnic, Maharan
Bagh, New Delnhi. ~ Applicant
. 1
{By Advocate - None ) |
Versus ;
i
1. Lt. Governor oOf Delhi through 1its
Secietary, Rajniwas, Delni i
|
2. Union of India Thru' the Secretary, %
Ministry of Home Affairs, Noirth Block, {
New Deini
3. The Director, -~ Technical Fducation,
Government of NCT of Delhi, vikas Sadan,
iP Estate, New Delhi-2
4. U.P.S.C., Thru' 1its Secretary, oDhnolpur
House, New Delhi. - Respondents
(By Advocate Shri vijay Pandita)
ORDER (Oral)
By V.K.Majotra, Member (Admnv) -
This application is directed against letter
|
|
dated $.2.1888S {Annexure~A-1) issued by the Directorate ‘

date of regujarisation as Lecturer (Interior Decoration)
firom 15.9.1892 to 8.11.1385 was referred to the Union
Public Service Commission but the Commission has not

d Tor change in the date o

2. Farlier on the appiicant had filed OA No.8%4
of 1983 which was disposed of vide order dated

18.10.1996 {(Annexure-A-6) with the following directions
"16 Having regard to the facts and
circumstances of these two cases, we dispose
them of with a direction to the respondents to
examine the cases of the applicants for
regularisation in consultation with the UPSC
and pass a detailed, speakin and reasoned
order within six months from the date of
feceipt of a copy of this judgment”




-

The applicant joined as a studio Assistant
Department of Inteiriof Decoration, Oirectorate oF
Technical Education, Delhi Admif tration on 3.1.1874 1n

invited applicationg

fecturer (Interioi Decoiration) 1n the scale o}
Rs.700-1300 oOn temporary/ permanent/ adhoc basis. The
gualifTications foir Lhe post as notified on 1.2.1984 werie
as TO1IOWS:

"Degree or equivalent Diploma 1in Fine/
commercial Art with specialisation 1n Interior
Decoration anad Dispiay

or

S P

Gegree of a recognised University with training
in Interior Decoration and Display.

About two years teac hing and/or professional
experience in Int erior Wecorab»un and Dispiay
(Qua11ficatiuns relaxable for candidates other
than well gualified).”

The applicant is a graduate of Delhi University and a

hterviewed on 11.8.1984. According to her she was gduly
selected but not appoinied. She was again interviewed
on 3.5.19%4 Mean le consequent to 1 ing of ban on
recriuitment the respondents appointed tne applicant as a
Llady Lecturer 1in women's Polytechnic, Delhi with effect
from &8.11.1885 on purely temporary aind adhoc basis Tor
six months. This appointment was extended from time tO
time The applicant nhas sought a direction to the
respondents to treat the period of service ndered by
her as Lady Lecturer {(Interior Decoration) from

the date of her regularisation Tfrom 15.9.138%82 ¢to
8.41.1585 with aii conseqguential benefit
3 in their counter the respondents have
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il

it

SN T
15.95.1882. As she became eligible only on
...... 4t oy o, 3 R T — | . e o im =t o Wlf-f_‘b”
wnerni wne reciruildtimentu fuies were amenoeu iereby

ower level Group

not possible according to the respondents. AS per the

earlier provisions in  the Recruitment Rules 1t was
imperative Tor the applicant to have appeared before the

UPsC for selection by direct recruitment which she had
not done. Het upgradation to the post of Lecturer
without appearing tefore the UPSC for selection became

quélifications which she possessed.

4. in the absence of the applicant and ner
couiisel we nave proceeded to dispose of the matter under
Rule 15 of the Central Administrative Tribunal
{Procedure) Rules, 1987. However, we have heard Shii
vijay Pandita, Tearned counsel of the respondents and

5. At the time when the appliicant was appointed
recruitment ruies as notified on 1.4.1968 (Annexure-R-1)
were appliicabie. In our view, the applicant did not

in the woriein ' s
rules notified on
R - a
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(ii) 2 vyears Pt ofessional anhasor teacning

experience in the field of Interior
pecoration/ Design’ .

5. After the orders dated 18.10.1596 weie passed

appiicant with effect Trom 15.5.19%2. The applicant has
inot challenged this order. However, she has challenged
Annexure—A-1 dated 5.2.1989 whereby her representation
gated 3.40.1987 for review of the date of her

airisation as a iLecturer was turned down as uUPsc had

regu?arisatﬁon O

purely on adhoc basis when she was hot qualified uinder
the rutes. she did not appear vefore the ypsC as
required under the ruies. She becamne eligible for

P B Y el e Y I = T S U Y~ P - [N I
L.lUdl [} iCcations onvy dltb" Lre ftﬁbumllb‘lludtIUHb (G F] viaQari
cominittee were 1ﬂr1eﬁeﬁted and the amended recruitment
rules were notified on 15.5.15892. 1In oOur considered

view there 1s nO infirmity in the respondents’ ordet

dated 7.5.1897 (Aﬂnexure—A—T) and memorandum dated
5.2.1388S { Annexure—A-1). we are fortified i our View

by the decision in the case of union of India & others

Vs. S.K.Sharma, {1892) 2 8CC 728 wherein it was Held
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(shanker Raju) (V.K.Majotra)
Member - (J) Member (Admnv)




